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THE IMPORTS AND _EXPORTS (CONTROL)

| | " AMENDMENT ACT, 1955
@W@Mgfﬂ/ 6. Acr No. 2 oF 1955

.V‘e 24 5l I ("’.7’ 26’/ Qr'éo) - [16th March, 1955]
WM@ amend the Imports and Exports (Control)
Act, 1947.

"B it enacted by Parliament in the Sixth Year of the Repubhc of
Indla as follows—

Short title, 1. This Act may be called the Imports and Exports (Control)
Amendment Act, 1955,

Ame“d.mem " 2. In section 1 of the Imports and Exports (Control) Act, 1947

f
‘Aciefé‘?f} ' (‘helrelnafﬂer referred to as the prineipal Aet)—
947
(a) in sub-section (2), the words “axcept the State of

Janpmu. and Kashmlr” shall be omitted; and
(b) in sub-section (3), for the figures “1955”, the ﬁgures
“1960” shall be substituted.

| Amendment 3. In section 2 of the principal Act, clause- (d) shall be omitted.
of section 2,

Act 18 of

1947, : : S

Amendment - 4, In section 4A of the principal Aect, for the words “in respect
) zgfegtci? 1118 of any applicatlon for any licence, or the issue or renewal of any

of 1947. hcence” the words “in respect of any application or in respect of

any hcence granted or renewed” shall be substituted.

: Afmengiment 5. In section 5 of the principal Act, for the word ‘“contravenes”,
© oI section

Act 18 of 5 the words. “contravenes, or attempts to contravene or abets a contra-

1947. _vention of,” shall be substituted.




